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uriginal APplication No. 40 £i 1994

Prabhu Narain Ram · .·........ Appl i cant

vex su 5

Union of Lnd s
and others

· .· . he spo nde n t s

Hon' ble ;,1r. :',iahar aj Din, A1ember 'J'
Hon'ble lvlr. "'.K. ;:)eth. rilember ' ,

( By Hon' ble .\lr. Mahara j Din, l.ember 'J' )

The dpplicant filed this app l Lca t i.o n

under .se ction 19 of t he r\dmini strative Tribunal s Act,

1985 seeking the relief to quash the order of su spe n-

sion dated 28.12.1<)<)30 In this ap.il Lcat ton, tne aPtJor

licant has moved a mdsc s app.l.Lca c.l on no. 1419 of 19S'4

seeking amendment of the originul appl i cation. The

o cc s si on ha s c.e rd, sen to move thi s appl i cation be cau se

the relief sought for in this original application

ha s al ready bee n gr ante o by the re spon;Je"nts su ca as

suspension oroe r oassed has been revoked vide oroer. e,4.1 IJ-.

datea 25.4.1994(Knnexure-A) so, the original appl L>

cation has now become infructuous.

The appli cant afte r havi ng' bee n re-

.i nst ate o has been 't r ansf er red to Vdranasi to work

there as Complaint lnspectvr, Ver.rna s.l .JeST.. The

aPplicant wants to amend the original a, plication

cha l Lenq.i nq tne orue r of transfer .vhi ch is based
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on aifferent CdU-"leof action. The appl.Lcarrt cannot

be permitted to amend the original application based
~~ U~ ~

on;Jiifferent cause of action, he Q1.aJf, however, 00 at

liberty to challenge tt~ order of trapsfet ,by adopt-

ing a proper procedure. The original application

and the. mds c s appl.Lcat i.o n nOo1419/94 both are disposed

off finally with the above ob se r va t.i.o ns ,
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jl,iember IJ IMember 'A'

Allahabad, Dated 12th July, 1994


